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An Act further to amend the Foreigners Act, 1946, and 
the Registration of Foreigners Act, 1939. 

BE it enacted by Parliament in the Eighth Year of the Republic 
of India as follows:- 

1. (1) This Act may be called the Foreigners Laws (Amendment) ,qlurt title 

Act, 1957. and corn- 
- < f .  -1  . lnrncemen :'s 

(2) It shall be deemed to have come into force on the 19th day 
of January, 1957. 

4 .  

31,0f 1946. 2. In the Foreigners Act, 1946 (hereinafter referred to as the Amendment 

Foreigners Act), in section 2, for clause (a), the following clause Of Section 2. 

shall be substituted, namely: - 

'(a) "foreigner" means a person who is not a citizen d 

India;'. 

- 3. In section 3 of the Foreigners Act,- Amendment - of section 3. 

(a) in sub-section (2), the brackets,. letter and words " (g )  

shall be arrested and detained or confined;" shall be omitted; 

$- 
(b) in sub-section (3), for the words, brackets and letters 

" clause (f) or clause (Q)", the words, brackets and letter "or 
clause (f)" shall be substituted. 



Foreigners ~ a &  (Amendment) 
g, . 
; Insertion of 4. After section 3 of the Foreigners Act, the following section yA section shall be inserted, namely- d 

Power to 
g exempt ",3A. ( 1 )  The Central Government may, by order, declare % 

> citizens of that all or any of the provisions of tfib Act or of any order made 
Common- thereunder shall not apply, or shall apply only in such circum- 
wealth coun- 

, tries and stances s r  with such exceptions or modifications or subject to 
otherpersons such conditions as may be specified in the order, to or in relation from appli- k cation o f . ~ c t  to- 
in certain 

. cases. (a) the citizens of any such Commonwealth country as 
5. \ 

$ 
may be SO specified; or . * 

$- (b) any other individual foreigner or class or descrip- 
$ t'lon of foreignw. 
2 
5 (2) A copy of every urder made under this section shall be 

placed on the table of both Houses of Parliament as soon as may 
8 be after it is made.". 

; Amendment 5. In section 4 of the Foreigners Act,-- ? 
b of section 4, 
I ' (a) sub-section (1) shall be omitted; 
g 

(b) for sub-sections (3) and (4), the !allowing sub-sections - 
f • shall be substituted, namely:- 
F 
kt "(3) No person shall- 
@ b* (a) linowingly assist a person on parole to escap,e 

from the place set apart for his residence or knowingly 
&* 
F harbour any such p,erson, or g (b) give a person on parole any assistance with 
$ 
5 intent thereby to prevent, hinder or interfere with the 

b apprehension of such person. 

(4) The Central Government may, by order," provide 
for regulating access -to, and the conduct of persons in, 
places where nersons on parole are restricted,, and for pro- 
hibiting or regulating the despatch or conveyanc'e from out- I 

side such places to or for such persons therein of such arti- 
cles as may be p;rescribed.". 

h e n d m e n t  6. In section 5 of the Fo~eigners Act, in sub-section (5), the word I 
I 

of 5, LLH~yalh shall be omitted. ! 

b omission' of 7. Section 10 of the Foreigners Act shall be omitted. 
section 10. t Amendment 8. In the Registration of Foreigners Act, 1939, in section 2, for 16 of 

I of section 2e clause (a), the following clause shall be substituted, namely : - , 
'(a) "foreigner" means a person who is not a citizen of 

India;'. 
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o i  1957. 9 ( I )  The Foreigners -Laws (Amendment) Ordinance, 1957, is Repal and 
hereby repealed. I saving. 

, > , :: , i - 
i I 

(2) 4otwithsta?ding suab ; :. r e p 4 ,  . anyp$f - any action 
taken inthe exercise of any powers conferred by br under the said 

- Orwance shall be deemed to have ,been done or taken in the exer- 
cise of the-pawers conferred by or under this Act, as if this Act were 
in force on the date on which such thing was done or action was 
taken. 


